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SCHEDULE 
THE HIMACI%AL PRADESH AGBICXJLTURAL CREDIT OPEllA- 
TIONS AND MISCELLANEOUS PROVISIONS (BMJKS) ACT, 1972 

(Act No. 7 of 1973)l 
(Received the assent of the Governor on the 24th March, 1973 and was 
published in S.H.P. Extra,,dated the 18th April, 1973 at page 571- 
582). 
An Act to make provisions to facilitate adequate ilow of credit for agri- 

cu8'6oral proeustion and development through banks and other insti- 
tutianal credit agencies and for matters connected therewith and15r 
incidental thereto. 

BE it enacted by the Legislative Assembly of Hi~naci~al Pradesh In the 
Twenty-third Year of the Republic of h d i a  as follows :- 

CHAPTER I 
PRELIMINARY 

1. Short title, extent and corsfmencement.-(i) This Act may be called 
the Himachal Pradesh Agricultural Credit Operations and Miscellaneous 
Prsvisions (Banks) Act, 1972. 

(ii) I t  shall extend to the whole of the State of Himachal Pradesh. 
(iii) It shall conic into force from such datez as the State Government 

may, by notification in the OEcial Gazette, appoint in this behalf and diffe- 
rent dates may be appoiilted for different provisions of the Act and for diffe- 
rent areas of the State. 

2. Definitions.-In this Act, unless the context otherwise requires,- 

(a) "agriculture" and "agri&ltural purpose" shall include making 
land fit for cultivation, cultivazion s f  land, improvement of land 

including development of sources of irrigation, raising and harvest- 
ing of crops, horticulture, forestry, planting and farming and cattle 
breeding, animal husbandry, dairy farming, seed farming, piscicul- 
ture, apiculture, sericulture, piggery, podtry farming and such other 
activities as are generally carried on by agriculturists, dairy farmers, 
cattle breeders, poultry farmers and other categories of persons 
engaged in similar activities ixcluding marketing of agricultural 
products, their storage and transport and the acquisition of inzple- 
ments and machinery In $onneetion with any such activity; 

(b) "agriculturist" means a person who is engaged in agriculture; , ---- --I--_ -----.- cc.--c-c--- - 
. 1. pr Statement of Objects and hasons, see R.H.P. Exha, dated the 10th June, 

~ 9 7 1 ,  P. 525 and for Aufhuritatlve Hindi Text See R.H.P. Extra., dated 
3-1-1987, P. 45. 

2, The Act enforced in the whole of Himachal Pradesh w.e.J the 15th September, 
1973, vide Not. No. 8-2917 L-Fin. (W & M), dated the 31st Rugust, 1973, 
published in R.H.P., dated 2-9-1973, P. 1338. 
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(c) "Agro-Industries Corporation" mmns a company or other body 
corporate, one of the principal o5jectives of which is to undertake 
activities .connected with or intended for the developllient of 
agriculture and not less than fifty-one ner sent of the paid-up 
share capital of which is held 5g the Centr,il Governmant or by ally 
Slate Government or Governments or partly by ti12 Czntral Gwern- 
ment and partly 'by one or more State Governments; 

'((9 "bank" means,- A 

(i) a banking company as defined in the Banking Regulation 
Act, 1949 (I0 of 1949); 

(i i) the State Bank of India constituted under the State Baak of 
India Act, 1955 (23 of 1955); 

(iii) a subsidiary Sank as defined in the State Bank of India 
(Subsidiary Baqks), Act I959 (33 of 1959); 

fiv) a corresponding new bank canstitated under tli: Banking 
Companies (Acquisition and Transfer of Undertakings) Act, 
1970 (5 of 1970); 

(v) any banking institution notified by ihe Central Governmcat 
under section 51 ?f the Ballking Regulation Act, 1949 (10 of 
1949); 

(vi) the Agricultural Refinance Corporation constituted under the 
Agricultural Refinance Corporation Act, 1963 (10 of 1963); 

(vii) the Agro-Industries Corporation as defined in sub-section 
(c> ; 

(~t i i )  the Agricultural Finance Corporation Limited, a company 
in corporafed under the Companies Act, 1956 (1 of 1956); 
and 

(ix) any other financial institution1 tiotified by the State Ggyern- 
ment in the Official Gazette as a b a ~ l l  for the pgrpose of 
this Act; 

( e )  "co-operative society" means a co-oprative society registered ,or 
deerned to be registered mder the Himachai Pradesh Co-operative 
Societies Act: 1968 (3 of 3969) the ol3jttct of which is to provide 
financial assistance as de511ed in, clause ( f )  of this section to its 
members and inclu6es a co-operative land rnortgage/development 
bank; 2nd 

( f )  "fina::ciai assistance" f ~ r  the p rpose  of this Act means assistance 
' 

granted by way sf  loans, a h n c e s ,  gxiasantee or otllerwise for 
agricult ilral purpose. 

RIGHTS OF AGRICULTURISTS TO ALIENATE LAND/INTERESTS 
IN LAND IN  FAVOUR OF BANICS 

3. WemovaT ,of restrictions OR aTienntioa.--Wot-ildii~g anything 
co~ltained in any law for the time being it1 force or any custom or t r ad i t i~n ,  
it shall be lawful for an agriculturist, v~hoss rights of alienation of land or of 
any interest therein are restricted, to alienate the land or his interest therein, 
-- I  ---- ---- "* --,cc, 

1. F'~r.in::linsti~.r.i~~lssc.e Not. ~ I J .  9-73/7i-Fiil. I W  jd Mhl), dated &he 1 %  Jan. 
1975, 8-2171-Fin. (t74&i:vIj dit~s.1 24th July, 19'70 a ~d 8 - 2 - 7 1  Fin. (ITJis'hM) 
d d ~ d ~  J 1.1 1313' i"3). 12,)3,1i: 1 . 
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including by creation of a charge or m6rtgage on such land or  interest in favour 
of a bank for the purpose of obtaining financial assistance from that 
bank. 

4. State ~o&rnment  may by notification vest agriculturists not hahng ' 
alienable rights yvith such rights.-Notwithstanding anything contained in 

. any law for the time being in force, the State Government may, by notification1 
in the Official Gazette, vest any class or classes of agriculturists not having 
rights of alienation in land or any interest therein including ( i) persons 
belonging to scheduled tribes covered by the Himachal Pradesh Transfer - 
of Land (Regulation) Act, 1969 (15 of 1969), (ii) tenants other than occupancy 
tenants, (iii) occupancy tenants of the areas falling within Himachal Pradesh 
prior to 1st November, 1966, (iv) lessees of Ihs State Government who are 
agriculturists, with rights of alienation including the right to create a charge 
or mortgage on such land or interest in favour of a bank for the purpose of 
obtaining financial assistance from that bank without any restrictions, or " 
subject to  such restrictions as may be specified in the notification. 

5. Charge on crop and other movable property in favour of a bank.-- 

(1) It shall be lawful for an agriculturist to create a charge on the mov- 
able property owned by him or on the crops rai sed by him, standing csr other- 
wise, or other produce from land cultivated by him, to the extent of his inte- 

.rest therein, in favour of a bank, to secure financial assistance from that bank, 
notwithstanding that he may not be owner of the land on and fro111 which 
the crop is raised. 

(2) Notwithstanding anything to the contrary in the Himachal Pradesh 
Co-operative Societies Act, 1968 (3 of 1969) or an y other law for the time beiiig 
in force, no charge in respect offinancial assista n ce extended by a co-operative 
society to an agriculturist shall hava priority over a charge on tke crops raised 
by him, standing or otherwise, or any other movable property in respect of any 
financial assistance given to him by a bank provided the financial assipt a ance 
made by the bank is prior in point of time to that of the financial assistance: 
extended by the so-operative society. 

(3) A bank may, distrain and sell through an official of the State 
Government, designated in this behalf by the State Go~ernment, the crop or 
other produce or other movables charged to that bank to the extent of the 
agriculturist's interest therein and appropirate the proceeds of such sale 
towards all moneys due to the bank from that agricultul-ists. 

6. Creation of charge om land in favour of a bank by declaration.-(1) 
Where an agriculturist creates a charge on land, or any other immovable 
property which he owns or in which he has an interest in respect of all!? finan- 
cial assistance given to him by a bank, he may make a declaration on the lines 
of the form set out in the schedule hereto or as near thereto as circurn~tances 
permit, declaring that thereby he creates, in faqour of the bank, a charge on 
such land or his interest therein or other immovable property as the case may 
be, to secure the financial assistance given to him by the bank. , --- _--- I-I-- ---- i---------------- 
1. See Not. No 8-29/71. Fin. (W & M), dated the 5th June, 1973 (Appended). 
2. See Not.Nos. 8-29/,71 Fln. W & M) dated 31rt March, 1979 and Fin. I F (F) 1-26 

3 3  dated 11th ~ p r ~ l ,  1985 (Appended). 
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(2) A deciaration made under sub-scctior~ (;) may 5: varied f r o a  time 
to time by the agriculturist with the consent of the. bank in whose favour the 
declaration has been made. Such variation shall take eTect froni such date 
on which the variation, if it had been original decIaration, would lzave eKe~t  
under section 9. 

CHAP~ER IT1 

CIIAWGES AND MORTGAGES IN FAVOUR OF BPzNKS *%ND 
TliElR PRIORITIES 

7. Xn:novall of di;a",lliq la rrew$fon of charges a d  mortgage--.- 
Notwithstanding anything to th: contrary contairicd in the Hinllc5al Pradcsh 
Co-operative Societies As:, 1953 (3 of 1969) or any other law f ~ :  t'le tirnc: beiilg 
in force and ~~otwithstaizding that a q  land or in:xest t:l:rzin stan35 aalrra+ 
charged or mortgaged to 2 co-operative soziety. it shall be lawcul f.3: an agn- 
cuiturist to create a charge or morigag:: on sucll Iand or interest therein i;a 
favour of a bank q; security for any financial assistance given to the agricul- 
turist by that bank. 

$. Priority of charges rand mortgages in favour of the Govermm~nt, a 
bank ant! a co-operalive socisfy.-(1) Notwithszmdi~lg anything ta  the con- 
trary in any law for the time being in force but su:s,ject to any prior claim of the 
Government in respect of land revenue,- 

(a) no charge or nlortgage creatzci on a-.,y land or i:.itere%L therein, 
aftcr the commencement of this Act, it1 favour of the Gmernnlent 
or a co-operative society shall have priority over a charge or mort- 
gage on such land or interest created by an agriculturist in favour 
of a bank as security for financial assistance given to the agricul- 
turist by the bank after the commencer;lent of this Act 2nd prior to 
the charge or mortgage in favour of tlre Government or the co-ope- 
rative sosiety; and 

(b)  any charge or r n ~ t g a g e  created on any land or interest therei:? in 
favoilr of a bank in respect of financial assistants given to an agsi- 
culturist by that bank shall have priority over any other cl;argo 6r 
mortgage that may have been created over such land or interest 
in favour of any per.jon other than the Government, a co-operative 
society or any other balk, prior to the date on which the cliarge or 
mortgage was created In favour of the bank. 

(2) Where different charges or mortgages over the same land or in tc-  
rest therein have been created by an agriculturist in favour ofthe Goveriln~eaf, 
a co-operative society or a bank or more than on? bank, any such c h a r g ~ o r  
mortgage created as security for financial assistai~ce given by the Government, 
co-opersrtive society or the bank or banks by way of tcrm loan for develop- 
ment purposes shall have priority over the other charges or mortgages created 
in fr+vour of the Government, co-operative society or any of the banks, provid- * 

ed prior notice of any such financial assistance by wa37 of term loan for dcve- 
lop~nent purpose had been given to such Government, co-operative soecity 
or banl; and such Government, co-operative society or bank has cancurred 
in such financial assistance and where nrore than one such charge or motr- 
gage is as security for financial assistance given by way of tera  loan, the c"l1argas 
or  morrgages by way of secilrify for ter:n+lxn for d=v:i3ga:nt purpx:3 
will rank for priority in accordancs with the dates of tnzir cresiioil. 
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Explanation.--For the purposes of this section "term loan for dcwelsp- 
ment purposes" shall mean financial assistance which wou!d ge:ierally lead 
t o  iniprovement of agriculture and/oa9 building up of assets in agricultrrre but 
shall not include gnancial assistance for meeting working capita!, expenses; 
seasonal agricultural operations and marketing of crops. 

(3) Nothing in this section shall apply to borrowings only frfro~n one or 
more co-operalive societies including land ~nortgage banks. 

9. Registration of dsarge and mortgage ia favour of banks.-- ( I )  Not- 
withstanding anything contai~ed in the Indian Registration Ace, 1508 (16 
of 1908), a charge in respect of which a declaration has been made urrlcr 
sub-section (1) of section 6 or in respect of which a variation has been made 
under sub-section (2) of that section or a mortgage executed by an agricul- 
turist in favour of a bank in respect of financial assistance given by that bank, 
shall be deemed to have been duly registered in accorda~lce with the provisions 
of that Act with eRcct from the date of such char&$, variation or mortgage as 
the case, may be, provided that the bank sends to the Sub-Xegistrar within the 
local limits of wl~ose jurisdiction the whole or any part of the property charged 
or mortgaged is situate, within the time stipulated by the State Governmrilt 
for this purpose, by a registered post acknowledgement dye, a copy of the 
docurr,ent crealing such charge, variation or mortgage duly certified to be a 
true copy by an enlployee of the bank autborisd to sign on its behalf. 

(2) Tlie Sub-Registrar receiving the declaration in respect of a charge 
or  variation or a mortgage referred to in sub-section (1) shall, as in~:nediate]y 
as practicable on receipt thereof, record in a register to be maintaincti in this 
behalf, the fact of the receipt of such declaration, variation or inortgage for 
registration. 

10. Notiing of charge or nnortgage created in favour of a bawk, ira the rg- 
co~.d-0QrigE2ts,-~-!xit:eaever a charge or a mortgage on Ian-' of 'nterect t:1?:rei:i 
is created in favour ofa  ';an$ by an agicult~xsist, the banis, niay give i:~tima- 
ti011 to the lehsildar or such other revenue officfial as may be desigaated in 
this behalf by the State Government of the partjcuiars of the charge or mtsrl- 
gage in its favgur. The tekislcizr or the clther revenue official shall make a 
note of the ~ a r t i c ~ ~ l a r s  of charge or mortgage in the record-of rights relating 
to the land over which the charge or mortgage has been created. 

El. 3ebtrictisms om creatiod of teaanicy by an ssgricoltutist borr~wer. - 
(1) Notwithstacding anything contained in any law for the tim:: being in 

force, an agriculturist v~ho  has a7ai:ed himself of financial assistance fi-onz 
a bank by creating a charge 3r nlortgage on land or iaterest therein, shall not, 
so Iong as the financial arsistai~ce continues to be outstanding, lease or creztc 
any tenancy rights on such land or interest therein wlthom prior permission 
i, writing of the bank jf he has not already leased or created tenancy sight 
therean at the time of availing of the fiilancial assistance from the bank. 

(2) Any leas& granted or tenancy rights created in contraventiu:~ of 
this scc.iion shall he void. 

CHAW LR-IV 

ARRANGENI;NT$ FOR RECOVERY OF DUES BY BANKS 

82. Removal of bar to a"e&achment sand sale .by process sf coost.- 
Nothing in any law sllall prevznt in any manner a bank from causing ally land . 
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or any iilt6rest tilereill charged or mortgaged to ~t by an agricul:urist to secure 
any financial assistance, to be attached and sold throuzh a civil court and 
applying the proceeds of such sale towards all moneys due to it from t h a ~  agri- 
culturist including the costs and expenses as may be awarded by the 
court. 

13. Recovery of dues of a bank through a prescribed authority.-(1) 
Ax1 official of the State Government notified by the State Government as 
the prescribed authority ifor the purpose of this sectlon lnay oa the applica- 
tion of a bdnk, make an order on any agriclturist or his heir or  legal repre- 
sentative, directing the payment of any suin due to the bank on account of 
financial assistance availed of by the agriculturist, by the sale of any land or 
' any interest therein upon which the payment of such money is charged or 

mortgaged : 

Provided that no order shall be made by the prescribed authority u&er 
this section for the sale of any land or any interest therein or sny other irnrnov- 
able property upon which the payment of money is charged or mortgaged 
unless the agricultnrist or the heir or legal representative of the agriculti:rist 
as the case may be, has been served with a notice by the prescribed autl~ority, 
calling upon him to pay the amounts due. 

(2) Every order passed by the prescribed aathority in terms of sub- 
section (I) shall be deemed to be a decree of a civil court and shall be executed 
in the sbznie manner as a decree of such caurt. 

(3) Nothing in this section shall debar a bank horn seeking to enforce 
. its rights in any other mariner opcn to it uridzr any other law For the tirne 

being in force, 

14. Right of a bank to acquire anal dispose sf imni~vable property.-- 
(1) Notwithstanding anything contained in any law for tile time being in 
force, a bank shall have power to itself acquire agricultural land or interes 
therein or any other immovable property wh~ch has been charged or morta 
gaged to it by an agriculturist in respect of any financial assistance availed 
s f  by him, provided the said land or interests tjlerein or any other imnlovabie 
property has beensought to be sold by ptrblic auction L~ild na person has 
offered to purchase it for a price which is sufficient to pay to the bank the 
moneys due to it. 

(2) A bank ,which acquires land or interest tlierein or any other imnov- 
able property in exercise of the power vested in it under sub-sectien (1) shall 
dispose it of by snlz, within a p ~ r i o d  to be sp:cifie$ by tl l$S~aiz Govcrnmn 
in this behalK 

( 3 )  If the bank has to lease oat  any land ~~cqul red  by i"i:!qc'er sub- 
section (!), pendhg saie ~,iereof as in:?icatec! in sab.scclion $), the per tad 05 
lease shall not exceed one year at a tirne and the lessee shall not acquirr: any 
interest ii: that property notwithstanding any provisions to the sontrary coil- 
tained in any other law for the time being in force. 

(4) A sale by a bank of land or interest thcrzin iLl  i2r  n3 ~ ' ; i ' ~ i s  ~ 2 3 , ; 3 1 1  
shall be subject to any provisians of any i ~ i v  in fort? Yvfiich mny 13lac:: r.:sr-i2- 
tions on purchase of land by uor~-agri:d~urists or ceiling h r  a.:.luisiti~ t of 
land or by a persoh not belongiilg to a parti;a!ar tribz or s;'l:Jui:4 cs3i: 3; 
fragmentation of land. 
.--A- -- I -- ----* 

I. See Mot. Nos. 8-29/?1-Fin (W&'d) dz,ed 31s' 'vf11~~211, 1973 i I i >:irl-i 4 (F) 1,21>/ 
d j  dated 1 lrh Aprll, I083 (Appended) 
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15. Exeanption to hanks from restrictions on acqiaidtio~l of Iaild in excess 
of ceiling.-Nothing it1 any law lor the time being ill force placing a ceiling 
or limit on the holding of land shall apply to a bank acquiring a land in terms 
of section 14 and holding such lai1d till such time the bank is in a positio~l 
to sell the land ir, the mannei: provided in section 14 or o&herwise, at a price: 
which is adequate to cover its dues. 

FINANCING OF CB-OPERATIVE SOCIETIES BY BANKS 

f 6. Bank eligible tu become mernbek of a co-operative society.-Notwith- 
standing anything contained in the Himachal Pradesh Co-operative Societies 
Act, 1948 (3 of 1969), or any law for the time being in force, it shall be law- 
ful for a bank to bccome a member of a co-operative society. 

17. Power* of co;operative societies to borrow from banks.--Not- 
withstanding anything contained in the Hi~nachal Pradesh Go-operative 
Societies Act, 1968 (3 of 1969), it shall be ls,svful for ally co-operative society 
to borrow from a bank. 

18, Inspection of books of a cs-operative society by a bank.-(1) A 
bank shall have the right to inspect the booIts of any co-operative society 
which has either applied to the bank for financial assistance or is indebted to  
the bank on account of financia! assistance granted earlier. 

(2) The inspection may be carried out by ail officer or any other mem- 
ber of the paid staff of the bank with the previous sanction in writing of the 
Registrar of Co-operative Societies. 

(3) The officer or any other member of the paid staff of the bank under- 
taking such inspection, shall, at all r:asonable tirn:s, hdve access to the books 
of accounts, d~curnents, secnri.ties, cash and other properties bl:!onging to 

! or in the custody of the co-operative society Inspzcted by him, and shall also 
be supplied by scch society such information, stdeernents and returns as may 
be required by him to assess fi"lnan2iai co~ldition of the society and the 
safery ol" financial assistance to be made to the soceity or already made 
to it. 

19. Disputes between 9 bank aind a co-operathe society.-(1) Not- 
withstanding anything r;onta~nzd in any other law for the tirn? being in force, 
any dispute touching the con.,titution, management or-the business of a co- 
operative soceity, b;tween a bank finswing a co-operative society and the 
co-operative society so Snanceil other thsn dlsputes regarding the djsciplinary 

I action taken by the society o -  its co neittee ?gainst a. paid employee of the 
society, shall be referred by ei-'ier of thc: ?arlies to the dispute to the Registrar 

[ of Co-operative Societies for decision. 

(2) Where any questions arises whether, for purposes of the foregoing 
sub-section, a matter referred LO for decisioil is a dispute or not, the question 
shall be decided by the Registrar of Co-operative Societies whose decision shall 
be final. 

" 220. Settlement of dispntes.-(I) If the Registrar is satisTzd that any 
matter referred to him or brought to his a o i i c ~  is a dispute within thw? mestsin g 
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of section 19, the Registrar shall decide tlie dispute himself or refer it for dis- 
posal to a nominee or a board of nominees appointed by him. 

(2) Where any dispute is referred under the foregoing sub-section for 
, decision to the Registrar's nominee or board of nominees, the Registrar may 

at any time, for reasons to be recorded jn writing, withdraw such dispute from 
his nominee or board of nominees and may decide the dispute himself or refer 
it again for decision to any other nominee or board of nominees appointed 
by him. 

(3) Notwithstanding anything contained in section 19, the Registrar 
. may , if he thinks fit, suspend proceedings in regard to any dispute if the 

question at issue between a co-operative society and a bank is one involving 
complicated questions of law and fact, until the question has been tried by a 
regular suit instituted by one of the parties to the dispute. If any such suit 
is not instituted within two months from the Registrar's order suspending 
proceedings, the Registrar shall take action as is provided in sub- 
section (1). 

21. Procedure for hearing of disputes.--The Registrar or his nominee 
or board of nominee s hearing a dispute under the last preceding section shall 
hear the dispute in the manner that may be prescrib~d by the Registrar in this 
behalf. 

22. Decision of Registrar or his nominee or board of nominees.-When 
the dispute is referred for decision, the Registrar or his nominee or the 
board of nominees may, after giving a reasonable opportunity to the parties to 
the dispute to be heard, make an award on the dispute, on the expenses incur- 
red by the parties to the dispute in connection with the proceedings and fees, 
expenses payable to the Registrar or his no,minee or, as the case may be, to 
the board of nominees. Such an award shall not be invalid merely on the 
ground that it was made after the expiry of the period fixed for deciding the 
dispute by the Registrarand shall, subject to appeal or review or revision 
by the co-operative tribunal of the State, be binding on the parties to the 
dispute, 

23. Recovery of money awarded.-Every award given by the Registrar 
or the Registrar's nominee or the board of nomillees undzr section 22, shall, 
if not carried out, on a certificate signed by the Registrar, be deemed to be a 
decree of a civil court and shall be executed, in the same manner as a 
decree of such court. 

24. Powers of a bank to proceed against defaulting members of a 
ce-operathe society.-(1) If a GO-operative society is unable to pay its debts 
to a bank from which it has bqxowed, by reason of its members defaulting 
in the payment of the moneys due by them, the bank may direct the committee 
of such society to proceed against such members by taking action under the 
Himachal Pradesh Co-operative Societies Act, 1968 (3 of 1969). 

(2) If the committee of the co-operative society fails to proczed against 
its deraultingmembers within a period of ninety days from the date of rzceipt 
of such direction from the bank, the bank itself may proceed against such 
defaulting members in which event, the provisions of the Himachal Pradesh 
Co-operative Societies Act, 1963 (3 of 19691, the rules and the bye-laws mad: 
)hereunder shall apply as if all references to the society or its committee 
in the said provisions, rules and bye-laws were referexes to the bank. 
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(8) Whsrr a bank has sbtaiad s decree er award against .a. ~ - ~ p ~ a t i v e  
society indebted to it, the bank may proceed to recover such moneys firstly 
fia the assets of the co-operative society and secondly from the members 

‘l , erf the co-operative society to the extent,of their debts due to the society. -_,. 
I c 

1.k 25. Audit, inspection and inquiry reports of societies to be availabl~ to 
banks.--The Registrar of Co-operative Societies shall draw the attention .of 
the bank financing a co-operafive society to the defects noticed in every audit, 
inquiry or inspection of such society conducted as per piovisions of the 
Elirnachal Pradesh Co-o rative Societies Act, 1968 (3 of1969), and shall . 
also supply a copy eacc  of such audit, inquiry or inspection repert if 
demanded, in writing by the bank.. 

MISCBLLANEOUS 

26. Exemption from legislations relating to money l e n c l i ~  aa~d agri- 
culturists' debt relief.-Nothing in any law for the time being in form dealing 
with money-iending or agriculturists' debt relief shall apply t o  financial 
assistance availed of by an agriculturist from a bank. 

27. Mortgages executed by managers of joint Hindu baailierr.--(I) - 
Notwithstanding anything contained in any law for the time being is force; 
mortgages executed after the commencement of this Act by the managct of 
a joint Hindu family in favour of a bank for securing financial assistance for 
an agricultural purpose shall be binding on every member of such joint 
Hindu family. 

(2) Where a mortgage executed in fawur of a bank is col!e$ in quas- 
tien on the ground that it was executed by the manager of a joint Hmdu 
family for a purpose not binding on the members (whether such members 
have attained majority or not) thereof, the burden of proving the same shall 
lie on the pprty alleging it. 

28. Modified application of section 8 of Act No. XXXII of 1956. - 
Section 8 of the Hindu Minority and Guardianship Act, 1956 (32 of 1956), 
shall apply to mortgage s in favour of a bank subject to the modification that 
reference to the court therein shall be construed as reference to the ColScctor 
or his nominee and the appeal against the order of the CoUector or hi8 
nominee shall lie to the Commissioner. 

29. Power of State Government to make rules.-(1) The State 
Government may make rules1 to pro.vide for all matters for which provision is 
ncessary or expedient for the purpose of giving effect to the provisions 
of this Act and all such rules shall be published in the Official Gazette. 

(2) The rules framed under sub-section (1) shall be subject to previour 
publication. 

(3) ~ver)rulc made under this section shall be laid, as soon as may be 
after it ia made, before the Hirnaehal Prdesh Legislative Assembly while it is 
-- . - -- . -.iC_..--- 

1, mad: ~ i d e  Not. NO 8-G/71-~ in  (W&M), dated the z s t  $ly, 1973 (Appmdad). 
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1~ scsslon and if, before the expiry of thesession in which it is so laid or !h: 
session immediately following, the House makes any modification in the rule 
OF decides that the rule should not be made, rule shall thereafter have e8ect 
only in such modified form or be of no effect, as the case: may be, so, however, 
that army such modificatio~l or annulment shall be without prejudice to the 
validity sf anything previously done under that rule. 

SCHEDULE 

Declaration under section 6(1) 

I, ................. : . . . . . . . . .  (aged. . . . . . . . . . . . . .  pars)  resliaing at 
. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  .,. .being derirous of 

. . . . . . . . . . . . . . . . . . . . . . . . .  availing myself of financial assistance from the. 
...................... .bank make this declaration as required by section 
6(1) of the Himachal Pradesh Agricultural Credit Operations and Miscel- 
hmeous Provisions (Banks) Act, 1972, that I . .  . . . . . . . . . . . . . . . . . . .  .own/ 
have interest as a tenant in the land specified below, and I hereby create a 
charge on the said land/interest in land in favour of the bank for securing the 
flnancfal assistonee, which the bank may make and for all future assistance, 
if any, which the bank may make to me together with interest, costs and 
expenses thereon. 

- -- 
Name of Revenue Name of Name of Khasra ~oundaiies  Area in 
Estate Tehsil District number South, a a m  

North, 
East, West 

L 

1 2 3 4 5 6 - ------ 
? + 7 -  ' i 

7 

Assessment Encumbrances, if any Rcmarko, 
Approximate if any 

Rupees Paise , value Nature Amount 

In witaes whereof, I, Shri . . . . . . . . . . . . . . .  .hereunder setimy hand 
. . . . . . . . . . . . . .  this.-, . . . . . . . . . . . . . . . . .  .day taf. .in the year oae thousand 

nins hundrsd and.. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  , .. . .  
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Witnesses. . 

Signed and delivered by the above named in the presence of :- 

Signature of declarant. 

L ATTESTED BY 

Forwarded with colnpliments to the tehsildar with a request to include 
the particulars of the charge . . . . . . . . . . . . . . . . .  .created under the decla- 
ration in the record-of-rights and to return to the bank for its 
record. 

ManagerlAgen t. 
. . . . . . . . . . . . . . .  .Bank. 
. . . . . . . . . . . . . . .  .Place. 

Returned with compliments.to the ManagerlAgent . . . . . . . . . . . .  Bank. 
The charge created under the declaration is duly included in the record-of- . rights an the.. . . . . . . . . . . . . . . . . .  .day of . ,  . . . . . . . . .  .19 

Forwarded with compliments to the Sub-Registrar with a request to 
record the particulars of the charge. . . . . . . . . . . . . . . . . . . . . .  created under the 
declaration in his office. 

ManagerlAgent . 
. . . e n . . . . . . . . . . . . . . , .  .Bank. 
. . . . . . . . . . . . . . . . . . . . .  .Place 

. . . . . . . . . .  Returned with compliments to the ManagerlAgent. .Bank. 
The charge created under the declaration is duly recorded. 

Sub-Rgistras. 

THE HIMACHAL PRADESH AGRICULTURAL CREDIT OPERATIONS 
AND MISCELLANEQUS PROVISIONS (BANKS) ACT, 1972 

Fhncial  Institutions notified under Section 2 (d) (ix) of the Act 

FINANCE DEPARTMENT 

NOTIFICATION 

Shimla-171002, the 15th January, 1975 

No, 9-29171-Fid. (W and M).--In exercise of the powers conferred under 
section (2) (d)(ix) of the Himachal Pradesh Agricultural Credit Operations 
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and Miscellaneous Provisions (Banks) Act, 1972 (Act No. 7 of 13731, the 
Governor, Himachal Pradesh, is pleased to  notify the Himachal Pradesh 
Central Co-operative Land Mortgage Bank Ltd,, and the Kai~gra Primary 
Co-operative Land Mortgage Bank Ltd. as "Bank" for the purpose of the 
said Act, with immediate effect. 
----- 
(RHP dated 15-2-1973, P. 199). 

-- -~- 
Shimla-171'302, t!ie 24th J u l y ,  1976 

No. 8-29/71-Fin. (W ;and %g).--In exercise of t j l z  powex conferred by 
section 2(d)(iic) of the HimachaI Pradesh Agricultural Credit Operatiolls and 
Miscel!aneous Provisions (Ba;ll<s) Act, 1972 (Act No. 7 of 1973) hereinafier 
called the said Act, the Governor, Hjmaclzal Pradesh, is pleased to  notify 
the CO-operative societies registered or deemed to be rcgiste;ed under the 
Hi~nachal Pradesh Co-op'erative Societies Act, 1965, the object of which 
i s  to pro.c/ide financial asbisia~lce to its members as defined in ,Clause (e) of 
section 2 of the said Act, as 'Banks9 for the purpose of the said Act. 

This notification will come into force svith immediate effect. 
Me--- ------ 

(R.H.P. Extra., dated 28-7-1976, I>. 1465). ---- 
Siz i rn la-171002, the 29th Judanuavy, 1973 

No. 8-29171-Fin. (W 8 MI.-Is1 exercise of the powers confer~cd under 
section 2 (d)(ix) of the Hirnachal Pradesh Agrictlltnral Credit Operations 
and Miscellaneous Provisions (Banks) Act, 1972 (Act No. 7 of 1973, the 
Governor, Hirnachal Pradesb, is pleased to notify the Mirnachal Gramin 
Bank, Mandi and its braj~ches located in Mimzchal Pradeski eestsblisked under 
section 3 of the Region'al Rurel banks Act, 1976 (Act No. 21 of 1976) as 
'Bank7 for the purpose of the said Act, with immediate effect. 
--I_---_-- ---_-- 
(R.H.P. Extra., dated 17-2-1979, p. 124). 

Vestment of Alienable Rights in Agricoltmsists 

FINANC E (W B M) DEPARTMENT 
NOTPFICATIO NS 

Shimla- 171002, the 5th June, 1973 

No. 8-29/71-Fin. (Vl aJ $.I).--In exercise of powers vesie: in him under 
section 4 of the Himachal Pradesl~ Agricultural Credit Operations and Mis' 

- cellaneous Provisions (Banks) Act, 1972 (Act No. 7 of 1973). the Governor, 
Himachal Pradesh, is pleased to vest the following classes of Agriculturists 
with the rights of alienation including right to create charge or mortgage on 
land of a landowner held by the= in favour of a bank (as defined in the said 
Act) for the purpose o f  obtaining fillancia1 assistance from such a bank, keep- 
ing in view the value of the land linterest in land to be mortgaged or on which 
the charge is to be created :- 

( i )  persons belonging to s':;~srtule J t r i h  c3v:rz.i by thy i-Iijnzchl! 
Pradesh Transfer of Ian! (R$:ulatior~) Act, !45!J; 

( i i )  tenants other than occupancy tenants ; 
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(iii) occupaB@y tenants of the areas falling within Nirna~hal Pradesh 
prior to 1st November, 1946. 

(iv) lessees of the State Government who are agriculturists. 

2. This notification will come into force from the date of issue. 
-------ll-rr----l .L.--- -e- 

(R.W,P. Extra., dated the 30th September, 1975, p. 1139.) ---- , 

Brcscaiberl Authority 

Shimfa- 1 71002, the 3.1 st. Marclz, 1979 

NQ. 8-29/71-~h. (W W: M).-In exercise of the powers conferred by 
sections 5(3) and l3(l) of the Himachal Pradesh Agricultural Credit Ogcra- 
tions and Miscella~ieous Provisions (Banks) Act, 1972 (Act No. 7 of 1973) 
and in supersession of this Government'notification No. 8-29/71-Fin.(W & M) 
dated 13-9-1973, the Governor, Himachal Pradesh, is pleased to designate all 
the Sub-Divisional Officers (Civil) as the officials for the purposes of section 

, 513) and also notify them, "the prescribed authority" for the purposes of 
section .13(1) of tlze Act, ibM in their respective jurisdictions witb immediate 
effect. 

(R.H.P. dated 7-4-1979 p. 244.) 
err*__- 

. Shimla-171002, the 1 l th  April, 1985 

Ne. We.-PF (F) 1-26/83.-In partial modification of notification No. 
8-29171-Fin. (W&M), dated 31-3-1979 and in exercise of the powers conferred 
bysectiono 5(3) and 13(1) of the Himachal Pradesh Agricultural Credit Opera- 
tions and Miscelfaneous Provisions (Banks) Act, 1972 (Act No. 7 of 1973), 
the Governor, Himachal Pradesh, is pleased to designate the following 
officers in place sf Sub-Divisional Officers (Civil) of the concerned districts 
as the, officers for the purposes of section 5(3) and also to notify them as 
'?he prescribed authority" for the purpose of section 13(1) of the Act ibid, 
with the jurisdictio~ls shown against each :--- 

--rr-rs-----.---.---- ---,.------.--++-..-- 

Name of the officers Area to which the jurisdiction extended 

1 2 ------ ---__l__-lq___13_-_I_*- 

1. Tehsildar (Bank-Recoveries) To cover the whole of Di~trict ~ a n d i :  
with the headquarters 
at Mandi. 

2. Tehsildar (Bank-Recoveries) To cover the whole of District Shimla. 
with headquarters at 
Shimla. 

3. Tehsijdar(Ba11k-Recoveries) To cover the whola orf District Solan. 
witb headquarters at 
Sulan. 

4. Tehsildar (Bank-Recoveries) 
with headquarters at To cevot the whslc ef District Sirwaur 
Na han. - ---- .-- 

(R.H. P. dated 20-12-1986, p. 1283-1284.) 




